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CENTRAL ADf^INISTRATIUE TRIBUN/t
principal BENCH: NEU DELHI

O.A. NO.2941/1991

Neu Delhi, this the 1st May of 1996

Hon'bia Shri S*R» Adiga, Member (a)

Hon'ble Mrs. Lakshroi Suaminathan, Member(3)

drs. Manju Lata No.Sls/o,
u/a.s.i.,
w/o Shri R.K. Mishra,
R/o C-45, Neu Police Lines,
Kingsuay Carap,
Delhi. Applicant

By Advocate; Shri Shankar Raju

Ms.

1» The Lt, Governor of Delhi,
Rajniuas Marg,
5, Alipur Road,Delhi.

2. Commissioner of police.
Police Hqrs.
Mso Building,
I.P . Estata,
Neu Delhi.

3. The Dy. Commissioner of Police,
He ad quarters-I, police Hqrs.,
MSO Building,
I .P . Estate ,
Neu Delhi. Respondents

By Advocate: shri Surat Singh

ORDER (ORALV

Hon'ble Srat. Lakshmi Suaminathan, Member (3)

ThG Grieuanca of the applicant in this oass is that

under the order dated 26,11.90 («nn.A-S) isauad by the Deputy

Commissioner of Polir* j. r.8 r request for out of turn promotion

to the rank of Uomen S-I. in accordance uith S.O. No.4 dated

l9,10.89(*nn.«-8) has not been agreed to by the Selection

Committee.
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2* Ue have heard iihri Shankar R§ju, learned counBel for

the applicant and Shri Surat Singh, learned counsel for the

respondents.

3. The brief facts of the case are that the applicant

was appointed as Head Cons table (Ministerial) on 6.1.83. She

had earned her proraotion to the rank of A,3.1 .(Ministerial) on
her performance in sports uhile serving the Delhi Police. She

claims that she won four gold medals consecutively in the ^11

India Police Games held in the years 1987, 1988, 1989 and 1990.

According to the applicant, having regard to the provisions of

3.0.NO.4 as well as Rule 19 of the Delhi Police (Proraotion &

Confirraation)Rules ,1980, she on her individual performance,
after uinning tuo gold medals in the aH India Police Games uas
to be considered for proraotion to the rank of 3.1. (Ministerial).

4. The reason given in the impugned order dated 25.li.90
IS that the Addl. Coraraissioner of Police (aP) uho ua- the

Chairman of the Selection coraraittee had observed that sine
the Joman A.S.I, had already reen given an out of turn promoti
on sports basis earlier, she cannot be given another out of turn
promotion, in this regard he observed that the S.O. No.4 uas
defective and the same should be got amended suitably uith a
provision that out of turn promotion be given only once and not
repeatedly.

5. Shri surat Singh, Isarnad ccunael for the respandants
has .trfed that tha S.O. No.4 has basn subsequently amended in
accordance uith the recommendations made by the Chairman of
the Selection Committee. He, houeoer, confirmed the fact that
on tha relevant date uhen the applicant-s case uas considered
hy the Selection Committee the applicant had uon four gold
medals in ihe All India Police Games, as against tuo gold medals

^ quired under para 5(a)(ii) of the S.O.No.4 dated 19.10.89.
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6. Therefore, having regard to the facts and circuro-

stances of the case and the provisions of Si»0. No.4 dated

19.10.89, this O.A. is entitled to succeed. The case of

the applicant should be considered for out of turn promot

ion in accordance with the unaroended Standing Order No.4

as applicable on the relevant date and not in accordance

uith the observations of the Chairman of the Selection

Board. To this extent the impugned order dated 26.11.90

(Annexure a-5) is quashed and set aside. The impugned

order dated 28.2.91 (Annexure a-6) is also quashed and

set aside. It is not necessary to express any vieys

here on the amendment to S.O. No.4 after 25.11.90.

7. In the result the O.A* is partly allowed. The

respondents are directed to consider the case of the

applicant for out of turn promotion as Uoraan S.I. (flinister-

ial) uith effect from 198 9 in accordance uith the unaroended

S.O. No.4 dated 19.10.89 and give her consequential bene

fits in accordance uith lau^ prouided she fulfils all
other conditions. The above directions shall be complied

uith within three months from the date of receipt of a

copy of this order. No order as to costs.
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